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MESSAGE FROM RAJYA SABRA 

SECRETARY: Sir, I hove W report 
the following message received from· 
the . S"cretary-Generaj of Rajya 
Babha:--

"In accordance. with the provi-
sions Df rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok S8bha that the 
Rajya Sabha, at its sitting held on 
the 12th· December, 1978 agreed 
without any amendment' to the 
Motor Vehicles (Amendment) Bill, 
1978, which was passed by the Lok 
Sabha at its sitting held on the 2Yth 
Novembe.r, 1978." 

12.54 hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTION 

TWENTY-S1XTH REPOnT 

SHRI P ABlTRA MOHAN PRA-
DHAN (Deogarh): I beg to present 
the Twenty-sixth Heport of the 
Committee on Private Members' Bills 
.<:J.nd Resolutions. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

FOURTEENTH REPORT 

KM. MANIBEN VALLABHBHAI 
PATEL (Mehsana). I beg to present 
the Fourteenth RePort of the Com-
mittee on Subordinate Legislation. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 
TBnm REPORT 

SHRI YAGYA DATT SHARMA 
(GurdBBpur): I bee to present the 
Third Report of the Committee on 
Government Assurances. 

PETITION reo CONVERSION OF 
NARROW-GAUGE LATUR-MIRAG 
RAILWAY LINE IN MAl!ARASH-

TRA INTO A BROAD-GAUGE 
LINE 

SHRI R. K. MHALGI (Thana): I 
beg to present a petition signed by 
Shri P. K. Ghalaai 8Ild others regard-
ing conversion of narrow-gauge Latur-
Mirag railway line in Maharashtra 
into a broad-gauge line. 

12.56 hni. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): With 
your permission, Sir, I rise to an-
nounce that Government Business in 
this House during the week commenc-
ing 18th December, 1978, WIll consist 
of:-

(1) Consideration of any item of 
Government Business ('.iI.rried over 
from today's Order Paper. I 

(2) Further consideration of the 
Motion moved by the Prime Minister 
on the Third Report of the . Com-
mittee on Privileges on Monday. the 
18th December, 1978. 

(3) Discussion and voting on: 

(a) Demands for Excess Grants 
(Railways) for 1976-77. 

(b) Supplementary Demands 
for Grants (Railways) for 
1978-79. 

(c) Supplementary Demands 
for Granls (General) for 
1978-79. 

(4) Consideration and passing of: 

(a) Th Coconut Develqpment 
Board BUl. HI'1B. 

(b) The Copra cess Bill, 1978. 

The Anti Apartheid (United 
N.tions Convention) Bill. 
1978. 
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[Shr; Ravindra Vanna) 
(5) Di"",'Wion Qll the .. present 

intemational situation gUll th~ policy 
of the Government of .ndia in re-
lation thereto on a motion to be 
moved by Shri Y. B. Chavan. 

(6) Discussion on modernisation of 
defence equipment and organisation 
on a motion to be m<r/ed by Shri 
Rudolph Rodrigues and Shri 
Yadvendra Dutt. 

PROF. P. G. MAVALANKAR 
(Gandhinagar); I want to invite the 
attention of the HouBe to two matters 
which have been agitating me and I 
am sure many Members and particu~ 
larly th(~ public qf this country. I re-
alise that Government are far behind 
with their legislative prograIT'.me, and 
I suppose next week is the only week 
left of the current session. I do not 
know whether Government have any 
plans to extent the session beyond the 
22nd, I hope not, because Wf'- have 
various engagements, and there are 
conferences of various types to be held 
in the country. Therefore, wIth only 
one week left, Government already 
have a programme of Government 
business as well as various other 
motions and resolutione. I do not 
want them to add more Bills for dis-
cuasion next week, but least, with 
your permission, 1 want the Minister 
to come to this House next week with 
an assurance with regard to two 
matters which have been pending be-
fore this hon. HoUSe for mOT~ than on~ 
year, especially sinCe the Janata Party 
Government came to power. I refer 
to two legislative measures. One is 
the Anti-Defections Bill brought be-
fore the House last toefi:sion. which met 
with its deserved death, that was good, 
~ut that does not mean that the idea of 
anti-defection ... 

MR. SPEAKER: It is a question cif 
raising an objection, DOt a speech. 
PRO~.P. G.MAVALANKAR: My 

point it that the Government should 
have at least given some indication of 
their mtentlon to brine fOTward the 
Anti. lofection. Bill in this session. I 

dem8.JI.d a clarification from the Gov-
errunent all the mare because of tIiIe 
continued fluid political situation, 
when I 1ind defections· taking pla<:e 
again and again. Because 1 do not 
want them to take place, I want ~ 
Government to come to s decision and 
give an assurance that the Anti-
Defections Bill will come before the 
House as early as possible. 

Secondly, there was one Bill which 
became an Act durin&: Emergency 
Parliament-it was not an Bmergency 
Parliament but a captive Psrliament-
which gave pension to former Mem-
bers of Parliament .••• 

SHRI VAYALAR RAVI (Chirayin-
kil): There is nothing wrOll~ in it; it 
is a good Act. The han. Member is 
making a fetish of it; he is a very rich 
person; he has not become a noble 
man coming from heaven. (InteT-
Tuptions) I 

MR. SPEAKER: I am not interested 
either way; I do not get a pension. 

PROF.P. G.MAVALANKAR:lam 
demanding for that Bill 10 do away 
with the pension to former Members 
of Parliament. When that Bill comes 
before the House, Mr. Vayalar Ravi 
and others can oppose it and, if the 
majority oppose it, it can be rejected. 
That is a different thing. But I have 
a right to .,. .•• 

SHRI VAYALAR RAVI· He i. 
maligning the Members of Parliament. 

PROF. P. G. MAVAI.ANKAR: Lokh. 
and Iakhs of people in the country go 
without even a pittance ol pension 
after rendering a long service in their 
respective jobs. The pension to ·for-
mer Members of Parliament is wrong 
in principle, wrong in merit and 
wrong in ethics. That is why ! want 
the Government to come forward with 
that Bill. 

I am agitated on .this jl<7iat all the 
more because I get the sUpport from 
no leos a man than the hon. Prime 
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Kihiater, the Leader of th.. Janata 
Party, who has gone publiclY·-I have 
seen press repor~in support of the 
repeal o'f the pension to former 
Members of Parliament. I can 
WldeAStand allowances being given to 
Members of Parliament when they re-
tire in old age. Some such provision 
can be made. But outright pension to 
the former Members of Parliament is 
wrong in principle sepecially when 
lakhs and Iakhs ot OUr people in thE! 
country go without even a pittance of 
a pension after serving ih2 country 
for 30 to 40 years and the people who 
are in defence and other sf!fvicp.s are 
getting a pension ot Rs. 5 or Rs. 10 
or Rs. 20 or Rs. 50 or Rs. 100 only. 
But we Members Of Parli;:m:ent get. 
on retirement. pension even at a young 
age! That is wrong in principle. That 
is why I want the Government to come 
forward with that Bill at an early 
date. *A 
13 hrs. 

[Mr. DEPUTY SPEAKER in the ChaiT]. 
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SHRI A K. ROY (Dhanbad): Mr. 

Deputy-Speaker, Sir, yesterday we 
were supposed to debate on the Third 
Report of the Privile~es Committee. 
After that, when we saw that it wu 
not included in today's agenda, we 
were not knowing when it will be 

taken up. Just now, WP. arc hearing 
from the Minister of Parliamentary 
Affairs that it would be take!i. UD on 
Monday. 

Mr. Deputy-Speaker Sir, you knoW! 
and we also know that it has been the 
practice that whatever the thing may 
be, it must first be declared or brought 
up in the House itself. WE do n6t 
know when it would be taken up, but 
in today's newspapers we have see-n 
that it would be taken up on Monday. 
I would llke to know how the Business 
Advisory Committee's report or deci-
sions went to the newspapers before 
it has been revealed in th~ House it ... 
self. 

The second point is that I would 
like to give my opinion ... 

MR. DEPUTY·SPEAKER: It is not 
an occasion for givinl: your opinion; 
you can suggest some busineS3 for ne~; 
week. '~rtl'" 

SHRI A K. ROY: I propose that, 
instead of taking up the debate on the 
Privileges Conunittee's report on 
day, it should be taken up on Tues-
day because we have to go to our 
constituencies and consult OUr people 
about the decision. In view of tbQ 
various and changing Motions-you 
have seen that the Motions of our 
Prime Minister and various other" 
Members are changing every day-the 
House is bewildered and thp people 
are also bewildered. So, we must go 
to the people and take their opinion 
and come back. That cannct be done 
by Monday: so I propose that it should 
be taken up on Tuesday. We f~ar 

that all We people who have submit-
ted oUr substitute Motions waulrl be 
substituted and, also, that we will not 
be allowed to speak, because of your 
authoritarian rule, in the House itself. 

MR. DEPUTY-SPEAKER: You have 
already made your point. 

SHRI A. K. ROY: I would like to 
ask what has happened about the 
Industrial Relations Bill. Last timp it 
was said that on the last day of the 
first week of December the Seleet 
Committee would give its Re;>ort but, 



B.O.H. DECEMBER 15, 1978 B.O.H. 

IShri A. Ie. Roy) 
alter that, there has been a lot of 
agitation against the Bill itself. We 
would like to be enlightened on that 
by the Minister for Parliamentary or 
un-Parliamentary Affairs. We must 
know what has happened to the Bill. 

MR. DEPUTY-SPEAKER: Which 
Minister, do you want, should enligh-
ten you-Parliamentary Affairs or 
Un-Parliamentary AfIairs? There is 
no such Minister. 

SHRI A. K. ROY: I would like to 
know whether the Report has been 
given and whether the entire Bill has 
been scrapped or we will know about 
the Reports of the Select Committee. 
We would like to know the exact posi-
tion about the Industrial Relations 
Bill. 

SHR] RA VINDRA VARMA: I must 
say thilt I am happy that my Hon. 
friend Mr. Mavalankar did not allow 
this Session to end without breaking 
his duck. 

MR DEPUTY-SPEAKER: There is 
still one week to $!O. 

SHRI RA VINDRA VARMA· But on 
Friday nc-xt he cannot make this state-
ment. Throughout the weeks 
that have passed, he has been 
silent and, therefore, I was wonder-
ing whether he will let the 
Session end without breaking his 
dUCk. I am happy that he has broken 
his duck to-day and I hope it augurs 
well for the Indian team in Bangalore. 

He has raised two very important 
points which are always fresh in his 
mind, one about the Bill to ban defec~ 
tions, and the other about pension for 
ex-Members of Parliament. On the 
Anti-Defections Bill the Hon. Member 
said that it died a deserved death. 
The Hon. Member i.g a per.son with 
very liberal views: so I am not sure 
what his views on the question of 
capital punishment are. I do not know 
whether, in this case. '. 
PRO~ P. G. MAVALANKAR: I 

am against it. 
SHRI RAVINDRA VARMA: In that 

case, I do not know whether inani-
mate objects de&eTVe capital punish-
ment In his view, and his mercy is 

reserved only for animate objects. Ia 
any case I would say that I had used 
an opportunity, earlier in this Session,. 
to say that the Government is keen 
and in no way has its resolve to in-
troduce a Bill to ban defection.~ been 
diluted by the experience it had in 
the House last time. But it has not 
been possible ... 

SHRI DINEN BHATTACHARYA 
(Seranpore) : When will you act? Will 
you wait till the process (Jf defection 
is complete? 

SHRI RAVINDRA VARMA: I hope 
my d~stinguished friend is no: waiting 
for anything to complete the yrt'cess 
of defection. I am sure he is not cne 
of those who is offering inducements 
to others to defect to his ranks: there-
fore he has a philosophical unconcern, 
which he is hiding behind his words. 
But the process could not be com-
pleted during the Session. The Bin. 
in a revised form, will certainly be 
introduced. 

On the question of pensk1l1s, the 
difference in views among Members 
were evident even here. It has not 
been possible 'for us to bring forward 
any Bill in this regard because, as we 
have stated earlier, we arp. in the 
process of consulting the leaders of 
the Opposition parties as well, before 
coming to a conclusion. 

My hon. friend, Dr. RamH Singh, 
referred partly to what mY hon. 
friend, Prof. Mavalankar, referred, 
and he also talked about the educa-
tional policy and the Lokpal Bill. As 
far as the Lokpal Bill is concerned. 
I am sure, han. Member knows that 
the Select Committee has presented 
its report. It was hoped that we 
would find time to discuss the Bin; 
till the last week we were hoping so, 
but at the last meeting of the Busniess 
Advisory Committee We founn that it 
was not possible to find time for it 
in this Session. 

My hon. and good friend, Mr. A. It. 
Roy. who is obsessed not only with 
Parliamentary affairs but unparlia-
mentary a!fairs as wen, gave the 
HoUSe the benefit of his views ... 
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SHRI DINEN BHATTACHARYA: 1 SHRI RAVINDRA VARMA: The 
think, he meant somebody .•. (InteT- hon. Member is obsessed with the 

-roptions) unique. 

SHRI RAVINDRA VARMA: I was 
saying, he was obsessed not only with 
Parliamefltary affairs but unparlia-
mentary affairs as well. I do not know 
whether the hun, Member is opting for 
his company. 

MR DEPUTY SPEAKER: I do not 
know who the Minister for u'1parlia-
mentary affairs is b('caus\~ I am r.ot 
3ware of any such Minister, 

SHRI RAVINDRA VARMA: It only 
shows the obsession of the hon. Mem-
ber with unparliamentary affairs. 

SHRlMATI PARVATHI KRISH· 
NAN (Coimbatore): You pick up un)' 
one who is sitting on that side. 

MR. DEPUTY SPEAKER: We will 
have to define what t.hese unparlia-
mentary affairs are. 

SHRI TIAVINDRA VARMA: The 
unparliatT!entary aspect of lhis matter 
IS that the hon. Member unfortunate-
ly is not on this side. That is unpar-
]i)mentary. 

He referred to the BAC Report ... 

SHRlMATI ,PARVATHj KRISH· 
NAN: Unfortunate for whom? 

SHRI RAVINDRA VARMA: I do 
not know. Fortune always smiles on 
th(' fair. 

SHRI HARI VISHNU KAMA TIl 
(Hnshangabad): Fortune favQurs the 
brave. 

SHRI RAVINDRA VARMA: I 
shall not ignore you, Right Han. 
Gentleman from Hoshangabad. I 
knO'W that both the caps fit you-fair 
as well as brave. 

SHRIMATI PARVATHI KRISH· 
NAN: But the red turban fit. only 
one. 

MR. DEPUTY SPEAKER: Please do 
not provoke him. 

There was no question of the BAC 
report not being laid before the House 
first before its finding its way to the 
press. 

My hon. friend suggested that Tues-
day would be a better date to consi-
der the motion which the Prlrr:.e Minis--
ter has moved on the Third Report 
of the Privileges Committee, and 
that he would get more time to consult 
his voters as well as his ~onSClence in 
that casco But this has been, as you 
know, decid£'d in consultation with 
the Speaker. 

Now I tome to the last p~)int that 
he reJl'l'rcd to, namely, the Industrial 
Rcl<:i1ions Bill. The han. Mt:!T:lbp,.. as 
wen as this HOuse know3 that this 
House has passed a rr..otion referring 
the Bill to a Joint Select Committee. 
The Joint Select Committee has not 
Yet been fully constituted Of!causp. the 
other :-iousc has not considered the 
motion o'f concurrence. 

SHRI EARl VISHNU KAMATH: I 
hope, the Session will not be extended. 

MR. DEPUTY SPEAKER: He can-
not. evidently, give that assurance 
now. 

13.10 hn 

MATTERS UNDER RULE 377 

(i) REPORTED FIRING IN DEOGARH TOWN 
OF SAMEALPUR DISTRICT J ORISSA 
AN'B ITS NEWS BROADCAST IN ORIYA 
HULLETIN OFAXASHVANl 

MR DEPUTY SPEAKER: Now we 
take up matters under Rull! 377. Mr. 
p.bitr. Mohan PTadhan. 

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Deputy 
Speaker, Sir, on the 7th instant there 
has been a firing at Deogarh town. 
Sam balpur District, Orissa, whlch taIls 
in my constituency. The news of death 


